BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE BENCH, CHENNAI)

ORIGINAL APPLICATION NO. 181 OF 2024

In the matter of:
Tribunal on its own motion SUO MOTU based on the News Item in ‘The
Times of India’, Chennai Edition dt: 20.05.2024, “Work on Checkdam in
Kerala stokes TN farmers’ fears”.
_VS-
The Chief Secretary to Govt. of Tamil Nadu, Chennai and Ors.
----Respondent(s)

MINUTES FILED BY CHIEF ENGINEER, KERALA WATER AUTHORITY/
3RD RESPONDENT

Index

S.No | Particulars Page No.

Minutes of the meeting filed by the chief Engineer,

Kerala Water Authority

Dated at Chennai on this the 13t day of March, 2025.

'L*r (/‘ Pss

M/s. EK.KUMARESAN
Standing Counsel for State Government of Kerala - NGT(SZ) Chennai Bench



(>

Minutes of Meeting hel n .02.2 between

Resources Department, Tamilnadu and Kerala Water Authority
through video conferencing, in compliance with the order of the
Hon'ble National Green Tribunal, Southern Zone, Chennai_dated

03.01,2025.

The virtual Meeting between the officials of Tamil Nadu Water
Resources Department and Kerala Water Authority was held on 10th
February, 2025 at 11 am as per directives of the Honourable National
Green Tribunal, Southern Zone, Chennai, in its order dated 03.01.2025 in
OA No. 181 of 2024, through Googie meet (video conference}.

The list of the participants is enclosed as Anhexure-1,

At the outset, fge Superintending Engineer, Water Resourcés
Department, Amaravathy Basin Circle, Palani, Tamil Nadu welcomed all the
participants. Before starting the discussion, the participants from the States
of Kerala and Tamil Nadu introduced themselves to each other. Then the
foilowing were discussed:

The Superintending Engineer, Amaravathy Basin Circle, Palani, GoTN
has stated that even though the State of Kerala is entitled t;) use 3.00 TMC
in Pambar Basin of Keraia as per the Orders of Cauvery Water Disputes
Tribunal Award (CWDT), there are sbme apprehensions of farmers in
Amaravathi Basin, Tamil Nadu whether the utilisation is within the allocated
share, In order to address thét-, he has requested that the Kerala State may
comr;:unicate the Master plan including all schemes of Minor irrigation,
Drinking water, Domestic and Industrial Usage. He has also recalled that
the same was been requested by the Additional Chief Secretary, Water
Resources Department, Tamiinadu and the Hon’ble Chief Minister of
Tamilnadu earlier through their letters addressed to Principal Chief
Secretary, Irrigation Department, Kerala and Hon’ble Chief Minister of

Kerala, respectively,

The Chief Engineer, Irrigation Department, Interstate Waters, Kerala
has stated that regarding the Pambar Basin Master plan, taking into the
account of the Judgment of the Hon'ble Supr‘erﬁe Court in 2018, the State
of Kerala has been allotted 3.00 TMC of Pambar River which is sub-grouped



ED

into 11 items as listed below wherein State of Kerala is entitled 0,02 TMC
as Domestic Water Supply. |

| SI.No. Name of the Project / Purpose Quantity allocated |

by CWDT in TMC |

. I

i Thalayar 0.78 ;
2 Chengalar "0.80 "E

H
3 Vattavada b2

}r 4 | Chaombalkad 0.03

{

i 5 Emergency requirement for 0.10 !
plantation crops @ 5% of crop water I
requirement d

6 Pambar H.E. 0.10 i

I 7 | Reservoir losses 0.18 !

8 Minor Irrigation 0.44 :
9 | Domestic water supply S 0.02 i
10 Industrial uses 0,01 Z
11 Share in balance water _ 0.15 !

1 Total | 3.13, say 3 TMC |

Further, he referred to Clause XIV of the CWDT award, according to
whsch the water diverted from any reservoir by a Staté for its own use
during any water yoo! Shu ke reckened as use by thot State.in that water
year. He has informed that as per the details received from Kera!a Water
Authorlty, the weir constructed across Chilanthiyar Stream, in Vattavada
Gram Panchayat in Devskulam Taluk of Idukki District of Kerala, is about 45
meters iong and 1.00 meter high, to draw 3.00 MLD of drinking water.
Converting MLD to TMC, the present project being constructed by Kerala
Wwater Authority is only |ntended %0 take 0.0386 TMC annually. Hence, as
per CWDT award, cons:dermg consumptive use of 20%, the proposed
annual utilisation would only be O. 0073 TMC, which is well within the
domestic water allocation of 0.02 TMC in Pambar sub-basin of Kerala. He
alsé.informpd that the said details have been oihmitted hefore the Hon'ble
National Green Tribunal, Southern Zone, Chennai and also communicated
to the State of Tamil Nadu. Regarding the requested pambar Master plan
by state of Tamil Nadu, Chief Engineer, 1SW informed that Government_of
Kerala has aiready taken 3 stand that water aliocation ypheid by e

Hon’ble Supreme Court itself can.be considered as the future plan for
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utillzation of gfmn.:m In Pambnr Bostn, Tle alsa Ifurined that I there 15 any
of projuct; the party states
fty to 2pprozch Cauvery Water

Management Authorily (CWHA)Y. and Cauvery Water Regulutions Committen
{CWRC)Y,

comprlsing of members from the Slates of Tamil Nadu,
Karnataka and Puducherry,  State

views In the naid ferums bazed on

f!i);jmlmﬁ;s!(m i1 sharlng of data Including Lhose
fmnlund Iy Caguory dispute Js at fine

Kerala,
of Kerala shall also be presenting its

e

he polley declsion of the Government,
I o

The Superintending Engineer, Amaravathy ‘Ba

sl.n Clrcle, Palzni,
GoTN has

asked for details of the new projects to be proposed by KWA.,
The Chief Engineer, Irrigation Department,
stated that as mentioned previously this Issue can only be discussed in tha

@ppropriste forums. He re-lerated that Government of Kerala Is of the view

that allocatlon finalised by the Hon'be Supreme Court Itself can be
considered as plans Including those for.future, . :

Interstate Waters, Kerala

The Superintending Engineer, ‘Amaravathy Basln Circle,

Palani, GoTN
has asked for the detalls of all the existing,

ongoing and proposed drinking
L]
water .schemes Jn Pambar Rasin, Kerals, stating that they zre

Tamil Nadu to take'a comprehenslve view.

A o~
e needad for
1

The Chief Englneer, Irrigation Department, Interstate Waters, Keralg
has Informed i:hat.__the Irrigation Department, Government of Kerala-shal|
conduct necessa;y discussipns with Kerala Water Authority to understand
the latest project . elther ongoing and proposed drinking water schemes in
Pambér Bas[n, Kerala I any. He has opined that he has limitations In

discussing the same in the forum and the same can be discussed in an
approprizte forum. '

At this jﬁncture, ‘the Chief Eng.lneer, Kerala Water Authority, Central
Region Kochi expressed that the Kerala Water Authorlty and Irrigation
Department would discuss the drinking water scheme In Pambar sub basln, |
The present project Is consfruction of welr and not a check dam acros

ss tha
Silandhlar rver for facllitating water supply scheme.



hen, the superintending Eogineer, Amaravathy Basin Circle, Paleni,
GoTN has osked for the details of existing, angaing and proposed industrial

consumphion and its wetum flow.

The Chiet Engincer, Irrigation Department, Interslate Waters, Kerale
has replied that as.of now, there are no approved and proposed industrial

usage in Pambar Sub Basin in Kerala, under this project.

‘ KWA, Central chi.cn Kochi has stated that the weir across Si%and'hiyalr
'1n Vattavade Grama Panchayat is executed only for the purpose of
providing drinking water facilily for 617 families belonging to Muthuvan
tribal communitiés and alsc concurred that theare is no use for industrizl or

irrigztion purpose under this project.

The meeting was concluded with vole of Lhenks.
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[ Name of the Designation Phone / Maid id
i " participants | '
TEr.EMariappan, M. E. | Superintending wwmms.ar Cona.cnm

1 Engineer, Water

Resources Department,

Amiaravathi Basin Circle, )

Palani

{ ET R Subramamaﬁ,
} B.E,

‘Executive Engmeer,

i 'Water Resources

- L pepartment, Amaravathi
| Basin lesion, :

Dharapuram.

eeamaravathy@gmail.com

Er5.Gayath, M.E.

o

1 Deputy Chief Eng;neer,

Water Resolrces
{)eoartment

Coimbatore Regio,
| Colmbatore ’

{ chiefwropwd@gmail.com

| B.E.

-Er,D._'Balas'ubtﬁ'aﬁma-niaﬁ

| Assistant Executive

| Engineer, Water

| Resources. !aepartment
{ maravathi Basin Sub
| Division No.3,

| Amaravathinagar.

: gregpgmﬁa‘;wj@ravathi;ﬁgm_iiégm :

afl,com.

; Er P Aravind, M.E.

Assistant Engineer,

| Water Resources

| Department, Dam and
| Camp Section,

| Amaravathinagar,

- gmaravamyd:—}m gma;i Lo ':




sk
No

1

Name of the
participants
£r.V, K Pradeep

Fr. R Priyesh

"Er. K. Suresh

"Er.N. R Hari

©_Er. M. Budheer

~

’h Erl “N.‘H. Aﬁnéb

pas"ig'haiion

Chief Engineer,
Kerala Water Authority,
Central Region

" Chief Engineer,

Inter State Waters,

Irtigation Department
Kerala

Deputy Chief Engineer,

Kerala Water Authority,

. 'Central Region

Superintending Engineer,
Kerala Water Authority,
- Public Health Cir¢le,
~Tdukki
Executive Engineer,
ierala Water Authority,
Project Division,
. Katappana
Assistant Extcutive
.Engineer,
‘Kerala Water Authority,
Project Division
Katappana

" kwacentralregionié@amail.com

" chiefengineerisw@gmail.com

" wwacentralregion@gmail.com

" sepheidk@gmail.com

" gekwaktpna@gmail.com

" eckwaktpna@gmail.com
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